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=Y HEEET WEWT :
LU S

Shri Hem Raj: May I know whe-
ther it is a fact that the 100 families
who are going to be displaced by the
Pong Dam within two months have
not been provided land in Rajasthan
and no decision has been taken so far
regarding the landless labour which
is going to be displaced from that
area?

T 9T T

Dr. K, L. Rao; Actually, all the de-
tails have been worked out, it is just
awaiting final touches. In fact, we are
very anxious to see that these oustees
are settled ag early as possible be-
cause we are having two canals which
will supply irrigation water in the
course of the next few months.
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ATET 9 FagT fFar sma |ifs owy
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graarfes  ATan &1 ST &S |
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AT F WY qeg @ AHT 9T
faare #x @ & 1 SR T I WY
faa fear § f& 5§ awga:  saan
femy ¥ AU wEwEs FEAED FY
Y |

Shri 8, M. Banerjee: I rise on a
point of order.

The hon. Minister just now said
that no such assurance was given.
, May I invite your kind attention to
the assurance glven by the hon. Fi-
nance Mihister in reply Mo a ~calling
attention notice on 9th March, 1966,
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Mr. Speaker: That might be an in-
correct answer, It is not a rule; I
have not to interpret it ... (Inter-
Tuptions).

Shri S. M. Banerjee: My point of
order is this. Kindly hear me. This
question has been based on a reply
given by the hon, Finance Minister
on 9-3-1966; we waited patiently. In
the course of a discussion on this
issue, the Finance Minister assured
the House that once the association
holds a conference and elects its work-
ing committee and office-bearers, the
question of gran ting de facto re-
cognition will be favourably conside-
red; it was not left to the Comptrol-
ler and Auditor General but it was an
assurance given on the floor of the
House. Is it open to the Minister to
act differently now? 1 want a ruling
from you. Can he deviate from the
past assurance?

Mr. Speaker: It is not a matter of
rules that I can give a ruling on that.

Shri Hem Barua: But Members can
draw your attention,

Mr. Speaker: That is a different
thing; there is a different procedure,
Dr. Lohia.

T TW WAIET AMfgar : 7 1965
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F4T Y ARG H AT A F AR,
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W AEITQ G TAq 2 TH §
&t vy foma ;. w9 faenn ?

st Fo qt0 famy : Fuzs ar @ feT
1 @Y Fr¢ fafewa fafr @) 2@ aqn
HRAT AIHT 1 aFaT ¢ fF IAAT IF-
drew faer &Y mr &Y

sitwy fama : 78 foeft 21

Y Fo Ao fapey : AfeF g &Y
(sFaam™ ) I T g Wy @
# d5 wmar g

=t 7 femd : s aTT o ST
A g aTER dEY &1 gEE Ag
oS AfFT 99 uw dur 91 gErA
qor st @ & afme 1 s wrear

Mr. Speaker: Order, order. Com-
mentary is going on incessantly.
There ought to be some end to it.

i femAaemas : 9 wr &Y

TFR J 929 & Fgr ar fv WA
TIIEE T AT T4 AT @ & ar s
gt @TgT 9Th ST GEaETESE | ar
# ST =t § R 4 ag wew At
T T T § 9 W A a9 § Ay |4y
& 77 § A 39 awq I 7 fawraai
A g A AT AW § 7

ot Ao ATo fey : BT A% wH
FT §ATS § AT 99 & [RETE F R
¥ gl F1E & oodie & A OF A%
frasAsaNaaa & 2ok
g fedaey e &1 wew qeawTe
FTLWRE
Mr. Speaker: Shri {Vasudevan
Nair. (Interruptions.)

s &0 o fawy @ T FET WY
e e @ I 58 ¥ Fw
FEH TG U fF 57 F T
T fa=r
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geom wgiEm ;. § 9 F) OF q
N T AFATE | T IF 99 @0

@ T I § s gr T
FEAT g | AT qAREF AT |

i TREaEw atew & @9 ¥
9 4 | OF a1 g8 f5 frgmmest &
gravg ¥ mvaraw faar wr oar fa
g FE AT § 1 T® I FT awg W1
TATAT T q7 | fE Hw 9% a8
9 G A | Iq F FTWO I qHTA
Yy gy SN el f§ e agw
s T g ST | gH Sax fear sy
fF smar g w5 & ag o=
s oar giwT g g3 woAd § e
& fograd gx g S e SR
T & 9 FE qF a9 WET | &Er
qT gATT F | SUFT IO AGl fHemr
A g 98T FT &1 q®E K Q@
ST

=Y o o fr # oo &7
<y g 5 sma & At v anws
AT I q1% 3 & frgaras Oy
1 garq fear o @y & Hfew S
HT ¥ T qg  &F qG AE & AT
& fafmg fafa a@ soor aar g0
afs @i aF fawraal Y 37 FA
F T LB FOFE N
dat ag &5 ogwsa Ft gfma w @
G FEIE W AT CEE L @A
aRF arfeey FRA ¥ a9 G G
g @ 7 5 sarge wifafeom
R FT Y I AT FIF FT A1 G
W OE 1 W A 9T 9I AP .
JIEL A AT X FT AT AW L. ...
Shri S. M. Banerjee: I only inter-
rupted and asked whether they are
not included ih the JCM.
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BHADRA 10, 1888 (SAKA)

Oral Answers 8280

Is it open to him to say like that?

I Fal fF 8T FT a1 F F AA
oY § 1 A AT AT FIE qEIH
T E maT qg £ v samae 5 f9-
fagee wied # 97 F1 e AW
foFar T <@ &, a7 39 awig ¥ o
T ge & T gara 1 uw ferw
qr wate g wrfgw . wfew mmEr
22T AT FE ST AG W @I
g1 .. ( smgam)
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TET W AT E |
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oY Wo Wio TS : Al AR
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o9 Y §S AE Tl !

WO WEEW ¢ FT SES AW
27 7

= "o Hio ¥Rl : FT A
FEoordt ETONA | WA AR SATAHTA

T WE AR s € fF e a
qTq A 8 |

genA Ry : | A w9 &
Fowet g1 € 1 wg Ay am W
qAT § TR AT AT AT § QT A
¥ AT It A | FE Igeear
&

=Y o Wio AT : G B I
g1 T i

Mr. Speaker: Order, order—Shri.

" Vasudevan Nair.
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Shri Vasudevan Nair: Sir, just a
few days back....

Mimaqeaw @ way i fe
faffer T g 7T 2

§hri Vasudevan Nair: Sir, I had oc-
casion to attend a very largely atten-
ded meeting of this......

Shri Sinhasan Siugh: Sir, I rise to
a point of order. The hon Member,

“fafreer gar

Is it parliamentary

Shri Banejee said:

g v

to use such language? Does it not
amount to misuse of the privilege
that he has as a Member of this

House? Had he saig the same thing
outside, action would have been taken
against him in a criminal court or
civil court for defamation or some-
thing like that. Here he has the pri-
vilege to say anything. He hag called
‘the Minister “Jhoota’ 1 want your
ruling as to whether this comes under
the privilege that he enjoys as a
Member of this House.

Mr. Speaker: I cannot answer that
orally, whether it comes within the
privilege or not. If some notice is
given, I can consider that, Otherwise,
this word, 1 have already ruleq more
than once that it is not parliamentary,
it should not be used and it is wrong
on the part of any hon, Member to use
that word.

Shri Bhagwat Jha Azad: If it is
wrong, it should be expunged from
the proceedings.

! o Wio TS : TG W
far § s & 3 1 e e@r
g & =z g f5 ag www wiwwr
FLRE ! T€ AGTA F WAF § |

g RGIT ¢ F A i &
FEN f5 ag AR 9« W7 |

st Ho Wlo FAAT: ¥ I[AT

ST |
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ot wy fomd 0 99 ¥ o A
T A TN AT <Y E e oag
T AT IF |

T WERY ¢ F AL AT Fg
w g a7 g ¥ fag dox
T g
Shri Umanath: Sir, he has with-
drawn his remarks. (Interruption).

HAFAGRT :©  IE AR A

I |
=Y qo Hio FAAT ¥ fet a7
wH ¥ qE A W g L.
A A 0 # o9 ¥ w
g o AT argT 9% aF |

MAoR Wi FHw ¥ @
ferr i faar &1 & s Y awr-

A Y FEn, & awer oSy
FAr g |

WA WGIA : W WY AR
™ qF
MAoMoaw T: FEgeay ¥

[AT T3

Shri Umanath: I would like to
know, Sir, why he is asked to go out.
He withdrew the remarks. ...

Mr. Speaker: He obstructed the pro-
ceedings. I asked him nearly six
times that he shouldq resume hig seat.
He did not sit down and went on in-
terrupting. Therefore, I have asked
him to go out.

=Y aErEt ¢ AT ATAHE G FY
wWawg ¥ fawrem & ag adwT aF
T & AT gAW uF & IAFT
e < § 5 w1 A Sod
AN @AW AT I | (omEEw ) |
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WA AT ;g AT FR-ATC
FA T JEAT o AE F @
U

AT :  HqY AT G FY

¥R wr afsa

(Shri S. M. Banerjee then left the
House.)

Shri Vasudevan Nair: Sir, just a
few days back I had an occasion to
attend a largely attended meeting of
these employees. What I understood
was this, that the ex-CAG was, parti-
cularly, standing in the way of recog-
nition being granted to this associa-
tion. Their representatives were say-
ing that they hoped, in view of the
fact that he has retired and the new
CAG has assumed office and also in
view of the fact that in their Ranchi
Conference they had done everything
that was expected of them by this
Minister, they will be given recogni-
tion. May I know whether in view
of this new situation the Government
are reconsidering the whole matter
and they are going to give recogni-
tion to this Union?

Shri L. N. Mishra: As said earlier
also, only a few days back this asso-
ciation has been informed that steps
are being taken to give them de facto
recognition. There is no question of
the old CAG or the new CAG: it 1s
not a question of individuals, it is a
question of policy ang facts.

Shrimati Renu Chakravartty: We
are not able to follow you. Please
speak a bit loudly.

Shri L. N, Mishra I was telling that
only a few days back the association
has been informed that steps are be-
ing taken to give them de facto re-
cognition, and they are getting 1t.
There is no question of denying it at
all. I was mentioning about the joint
conciliation machinery. It is a fact.
I only said that efforts are being made
to set up the joint conciliation machi-
nery. The hon. Member Opposite
said that it was not a fact, Efforts are
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being made. I only warn the se peo-
ple who want recognition to be given
to Government employees’ associations
not to rake up the past. The past is
not so good as the hon. Member on the
other side thinks, They should not ask
me to rake up the past of this associa-
tion (Interruptions).

Shri Ranga: Sir, I can easily appre-
ciate the strength of the feelings ex-
pressed by some of the Members here,
though not in the manner that you
could possibly permit or approve of..
The hon. Minister himself has stated
that when he was in charge of labour,
this question was there. Now also it
is there. For the last six or seven
years this trouble has been there. So
many of us have been trying to dis-
courage these people from going on
strike and doing anything of this na-
ture. Parliament itself is more inti-
mately interested in seeing that this
office works in harmony, than the Fi-
nance Minister or the Labour Minis-
ter. Therefore, in view of the delicacy
that generally prevails, and ought to
prevail also between the executive
section on the one side and the office
of the Comptroller and Auditor-Gene-
ral on the other, may I know whether
Government have considered, or
woulgd they consider now, the feasibi-
lity of using the good offices of the
President, the Chairman and the Spea-
ker angd see to it that no further de-
lay is caused and that expeditious
steps are taken to see that the rules
are formulated and recognition is
given, or rather even before the rules
are formulated the recognition is given
and harmonious relations between the
executive heads of this office and the
employees are achieved?

Shri L, N, Mishra We would only
welcome any help in the matter. But
I might say that the situation is not

as bad as describedq by Professor
Ranga. ... (interruptions).....let me
have my say in a minute, There is

no lack of effort or appreciation of
the position on the part of the Gov-
errment. We are not at all luke-
warm in the matter. In fact, recog-
nition was given in 1956. It was be-
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cause of not very healthy activities
on their part that this was withdrawn
in 1959. In between, the judgment of
the Supreme Court came and we had
no right to give them recognition.
That situation has continued till now.
‘Therefore, we have thought of an
other alternative, to give them de
facto recognition. Therefore, so far as
Government is concerned, we are all
for giving them recognition, we are
all for giving them any assistance we
can. A joint conciliation machinery
is also being set up. I think the posi-
tion has considerably improved, But if
any help is given to us, we will only
welcome it,

Mr. Speaker: Next question. Shri
Linga Reddy.
Shri Umanath: Sir, I have been

repeatedly standing.
Some hon. Members rose—

Mr. Speaker: They might ask for a
discussion on it, if they so desire. 25
minutes have already been taken on
this. I cannot give any more time.
If Members do desire, a separate dis-
cussion may be asked for, by giving
notice. Now, Shri Linga Reddy.

Shri Umanath: Sir I want to put
only one question I never stand up
like this and insist on putting a ques-
tion.

Mr, Speaker: I agree that he has
been standing repeatedly. 1 also agree
that I have not been able to call him.
I am sorry for it, But I cannot give
him an opportunity now, not in this
manner.

Shri Umanath: I would like to sub-
mit that the only way of having a
discussion on this is to give notice
of a half-an-hour discussion. I under-
stand from the Secretariat that notices
have already been received for a
large number of half-an-hour dis-
cussions during this session. So, there
is no chance of its coming up in this
session,

Mr. Speaker: 1 will see that
hon. Member is accommodated.

the
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Exploitation of Rivers for Power and
Irrigation2l Purposes

780. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Warior:

Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri Ram Harkh Yadav:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the extent to which the rivers
of the country have been exploited
for irrigation and power go far in the
last three five year plan periods;

(b) the extent to which they still
remain to be exploited in the Fourth
Plan period and whether Government
have a phaseqd programme for doing
it; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT
Irrigation .
The available river water resources

in the county have been estimated at
about 1360 million acre-feet, but ow-
ing to physiographical conditions only
about 450 million acre feet can be
used for irrigation. Upto 1951, only
about 76 ‘million acre-feet or 17 per
cent of the usable annual flow were
utilised. This increased by the end of
the Third Plan to about 150 million
acre-feet or 33 per cent of the usable
flow.

Another 50 million acre-feet are
likely to be used in the Fourth Plan.
This will bring the total utilisation at
the end of the Fourth Plan to 200 mil-
lion acre-feet or about 45 per cent of
the usable flow. The spillover pro-
jects from the Fourth Plan will utilise
another 50 million acre-feet. This
leaves 200 million acre-feet for subse-
quent exploitation.

Power

The hydro-electric potential of the
country is estimated at approximately





